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The Deputy Miaister in the MiDistry 
Dl C_Dity Deveilopmeat UId C0-
operation (Shri B. S. Murthy): (a) 
and (b). No, Sir. No such direction 
was given. But land revenue is being 
collected by village panchayats in 
Bihar, Gujarat, Maharashtra and 
Madhya Pradesh. 
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Shri B. S. Marthy: I do not think 
there will be any difficulty because 
wherever they collect land revenue 
they get a share of it. 
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Shri B. S. Murthy: No such infor-
mation has been received -by us. 

Sbri P. Veakatasultbaiab.: May 1 
know whether the Government would 
try to. fix statutorily the share of 1IIe 
land revenue that will be collected in 
each panchayat and comPletely en-
trust the collection to the village offi-
cers in order to avoid local factions 
and politics? 

Shri B. S. Murthy: I ha.ve already 
said that only in the States whicoh 
have been mentioned just now the 
panchayats are entrusted witih the 
wGrk. Especially in Madhya Pradesh. 
only some village panchayats are 
given this work and not ail the 
panchayats. 

Shri P. Venkatasutibaiah: I want 
to know whether they will fix it 
statutorily. 

Mr. Speaker: Now he should be 
content with that. 
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Mr. Speaker: Some share of the 
land revenue to be given to the pan-
chayats so fIlat they might run their 
affairs. 

Shri B. S. Murthy: Yes, Sir., 

Shrlmati Savitri Nipm: May 1 
know whether the Minister is aware 
that the recovery of the revenues by 
the panchayats has been much better 
than through the conventional SOUl'-

ces, and if the answer is in the affir-
mative, may I know why the Central 
Government is not making it obliga-
tory on the part of the variou,g State 
Governments to see that all the reve-
nues should be collected by the good 
panchayats? 

Shri' B. S. Murthy: Every State 
Government is malting certain reve-
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nues available to the panchayats and 
they are progressively being increased 
by the State . Governments as and 
when lihey are able to do it. 
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Shri B. S. Murthy: I shall read the 
figures for some States: Andhra 
Pradesh, 25 paise; Assam, 15 paise. 
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8hri B. S. Murthy: It all depends 

on how the State Governments give 
the decision. 

Shri Kapur Singh: Is it true that 
the Khanna Study Team, a few days 
ago, have submitted a report to the 
Government indicating the undesira-
bility of placing public fun{\s at the 
disposal Of panchayats and, if so, may 
I know whether Government will de-
cide the matter of the collection of 
land revenue in this context? 

Shoi B. S. Murthy: May r request 
him to repeat it? 

Mr. Speaker: Whether the Khanna 
Committee ..... . 

Shri Kapur Singh: It was a Study 
Team of Auditors. Only three or 
four days ago they submitted their 
report. 

Mr. Speaker: Whether that Com-
mittee has recommended that large 
funds should not be placed at the dis-
posal of, or 'in the hands of pancha-
yat~, and whether a decision will be 
taken in that context. 

The Minister of Community Deve-
lopment and Co-operation (Shri 8. K. 
Dey): That report has just been re-
ceived and it is still under examina-
tion. 

8hri Kapur Singh: Would they take 
the recomme:ldations of that . Com-
mittee into consideration while they 
finalise this matter? 

Mr. Speaker: Order, order. Shri-
mati Jamunadevi. 
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Shri S. K. Dey: That is the only 
reason why the Central Government 
is not placing anv emphasis for the 
time being, about' the collection of 
land revenue. The panchayats will be 
encouraged to do so when we have 
been able to provide a full-time work-
er to serve the panchayats as Secre-
tary. 

Election to Pancha,yati Raj IllstltutioDS 

+ 
rShri Sarjoo Pandey: 
I Shri Ramesb.war Tantia: 

·753. -< Dr. L. M. Slnghvi: 
I Shrl P. L. Barupal: 
L Shrl Sanmani: 

Will the Minister Of COIIUDUDity 
Development and Cooperation be 
pleased to state: 

(a) whether Government have re-
cei~d the Report of the Committee 
appointed under the Chairmanship of 
Shri K. Santhanam to study the 
methods of election to the Panchayatl 
Raj bodies; 




